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Revenue and Land Reforms Department

Notification
I June 2026
The Bihar Special Survey and Settlement (Amendment) Rules, 2026
No.-03/Bhu.A.Ni(6)vishesh survey(Niyamabali)-20/2024-163(8)— In exercise of the
powers conferred under Section-28(1) of the Bihar Special Survey and Settlement Act,
2011 (Bihar Act 24, 2011) (as amended from time to time), the State Government hereby
amends the Bihar Special Survey and Settlement Rules, 2012 (as amended from time to
time) and makes the following amendment rules: -
1. Short title, extent and commencement.-
(1) These rules may be called "The Bihar Special Survey and
Settlement (Amendment) Rules, 2026."
(2) It shall extend to the whole of the State of Bihar.
(3) Except proviso to rule-15(3), all other provisions of the notification
shall come into force from the date of its publication.
(4) The proviso to rule-15(3) shall be deemed to have come into force
with retrospective effect from the date on which the Bihar Special
Survey and Settlement Rules, 2012 have been brought into force.
2. The definition of the following new words shall be inserted after

clause-(xvi) of sub-rule-(1) of Rule-2 of the said Rules, 2012:

(xvii)  “Publication of draft final record of rights” means the
publication of the draft final record of rights prepared at the
Special Survey Camp stage under the signature and seal of the
Settlement Officer under section-11(1) of the Act.

(xviii) "Village record" means the record showing a brief description
of the stage-wise works of special survey and settlement
operation in the notified revenue village in the light of section-3
of the Bihar Special Survey and Settlement Act, 2011.

(xix) "Municipal Record" means the record showing a brief
description of the stage-wise works of special survey and
settlement operation in the notified municipal area in the light of
section-3 of the Bihar Special Survey and Settlement Act, 2011.

(xx) “Owner” means, in the case of multi-storey buildings, the
person who holds legal ownership of the individual units of the
building.

3. Sub-rules (1) and (2) of Rule-4 of the said Rules, 2012 shall be
substituted by the following: -

4(1).- The Settlement Officer shall publish a proclamation in "Form-1"
for rural areas and in "Form-1'A'"" for municipal areas addressed
to the land holders/ persons having any interest in the lands of the
area under special survey and settlement operation directing them
to demarcate their lands for the purpose of pointing out boundary
marks of the land parcels.,

4(2).- After the publication of the proclamation under foregoing rule-
4(1), the Settlement Officer or any other officer/employee acting
under the authority of the Settlement Officer shall have the power
to enter upon lands, single plots/complexes in multiple ownership
of rural/municipal area under special survey and settlement to
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examine and measure such lands by any method, he deems fit and
may clear the lands by cutting down or removing any trees, jungle,
standing crops or other obstructions, as may be necessary for the
purpose of survey. However, no claim or compensation as to cost
can be claimed for the above action.

The following new sub-rule-(1A) after sub-rule-(1) of Rule-6 of the said
rules, 2012 shall be inserted, sub-rule-(2), (3), (4), (6), (7) and (8) of
Rule-6 of the said rules, 2012 shall be substituted: -

6(1A).-

6(2).-

6(3).

6(4).-

6(6).-

6(7).-

6(8).

Raiyats of municipal areas under rule-4(1) may submit a self-
declaration in "Form-2'A'"" either online or offline.

One copy of the self declaration shall be made over to the
person concerned after initiating and putting date and serial
number by the receiving officer/employee as a token of
acknowledgement of the same.

The self-declaration shall be submitted by the raiyats under rule-
4(1) in rural areas and municipal areas until the completion of the
Kishtewar work.

The landowner/raiyat may provide self-declaration in respect of
land held by him and pedigree in the prescribed "Form-3(1)" in
rural areas and "Form-3(1)(A)" in municipal areas either online
or to the Settlement Office/ Camp office or the Officer/Official
concerned for this purpose.

The self-declaration shall be received by the Assistant Settlement
Officer as per provisions provided in sub-rules-(1) and 1(A) and
the same record of right shall be matched with the help of
different revenue records of right.

Matching of self-declaration with the revenue records shall be
done until the commencement of Khanapuri.

After matching the self-declaration, the concerned Assistant
Settlement Officer shall prepare a verification certificate in
"Form-3" and "Form-3'A"".

Any self-declaration which could not be matched by the Assistant
Settlement Officer due to non-availability of the relevant records
or due to disputes, a brief reason for non-matching shall be
maintained in a separate register in "Form-4" and "Form-4'A"".

Sub-rule-(1) and (5) of Rule-7 of the said Rules, 2012 shall be
substituted by the following: -

7(1).-

7(5).-

The Kishtewar of a revenue village/Municipal areas shall be
carried out by the preparation of map through modern technology
inclusive of base mapping, demarcation of plots as well as revenue
village and ground verification.

The verification of the map of a revenue village or a revenue
village under the Municipal area shall be completed within a
period not exceeding 30 (thirty) working days from the date of
receipt of the map, however, this period may be extended up to 90
(ninety) working days by the Settlement Officer in case of large
number of plots in the villages/municipal areas.
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6. Sub-rule-(1A) after Sub-rule-(1) of Rule-8 of the said rules, 2012, shall
be inserted by the following: -

8(1'A").- For the revenue villages under the municipal areas, the Khanapuri
parties shall be constituted, consisting of the following. The
number of members in the Khanapuri parties being determined as
per the requirements, namely:-

(i)  Officers/personnel of the Department of Revenue and Land
Reforms or the Directorate of Land Records and Surveys:

(i) Municipal officers/employees:

(i11)) Technically competent personnel of Revenue and Land
Reforms Department/Directorate of Land Records and
Surveys or Municipal Establishment.

(iv) More than one Khanapuri party may be formed in one
revenue village in a municipal area.

7. Sub-rules-(1), (4)(b), (6), (7), (8), (9) & (10) of Rule-9 of the said rules
shall be substituted and Rule-9(3)(B)(VI) of the said rules, 2012 shall
be inserted by the following: -

9(1).- Before the initiation of Khanapuri work of a revenue
village, a Khatiyani vivarni and a plot register shall be
prepared for rural areas in "Form-5" and "New Form-
6" respectively and for municipal areas in "Form-5'A""
and "Form-6'A'" respectively.

9(3)(B)(vi).- For multi-storey buildings situated on a plot of land in
municipal areas, legal possession of land divided
proportionately as per the situation or determination of
ownership proportionately as per consent.

9(4)(B).- If concerned raiyat is not found present at the time of
spot verification during Khanapuri stage, then the Amin
shall enter the same in the Yaddasht register and proceed
serial wise. If such raiyat makes his presence after fixed
due date, then the land details of such raiyat shall be
entered by Amin with his signature and date in the
Yaddasht register "Form-3(2)" in rural areas and in for
Yaddast register "Form-3(2)(A)" areas in municipal
areas".

Details of revenue records/ documents/ evidences
shall be entered in the Yaddasht register on the basis of
which khata has been opened during Khanapuri stage in
the name of concerned raiyat.

9(6).- After the verification, the Khanapuri Party shall prepare
raiyatwise Khanapuri purcha in "Form-7" in rural areas
and in "Form-7'A'", raiyatwise or in case of multi-
storey buildings, owner wise in municipal areas, in the
light of available reference revenue records, verification
certificates of self declaration as well as actual field
verification.

9(7).- The Khanapuri purcha prepared in "Form-7" and
"Form-7'A"" shall be served to the landholders/ owners
including officers concerned with Government land/
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9.

10.

9(8).-

9(9).-

9(10).-

public land. Landholders/ owners shall also be made
aware of the entries of the Khanapuri parcha at a
convenient place and on fixed date and time.

Khanpuri purcha prepared in "Form-7" and "Form-
7'A"" shall be served on the raiyat concerned or his near
relative. However, if he declines to receive the purcha
the same will be served on him by pasting it on the front
gate of his house/wall. The person responsible for the
service of the purcha, shall, as far as possible, obtain the
signature of the panchayat representative, village
chowkidar and other local residents on the service report
and the same shall be deemed to be a proper service of
the Khanapuri purcha. Information provided through
public electronic means shall be deemed to be a proper
service.

Claims/objections against the entries of Khanapuri
purcha may be filled by the landholder/owner or any
person having interest in the land including
representative of the concerned office of the state
government/central ~ government/public  sector/local
bodies in "Form-8" in rural areas and "Form-8'A'" in
municipal areas and a receipt as a token of
acknowledgement for the same shall be issued to the
person concerned in "Form-9" in rural areas and
"Form-9'A'" in municipal areas.

Claims/objection of the landholder/owner or any other
person having interest in the land received at the camp
office concerned shall be maintained in a separate
register in "Form-10" for rural areas and '"Form-
10'A'"" in municipal areas.

Sub-rule-(1) of Rule-10 of the said Rules, 2012 shall be substituted by
the following: -

10(1).-

The concerned Kanungo / Revenue Officer shall issue separate
notices to the parties concerned for disposal of claims/objections
in "Form-11" in rural areas and "Form-11'A"" in municipal
areas, clearly mentioning therein the place, date and time of
hearing besides a brief account of the claim/objection.

Sub-rule-(1) of Rule-11 of the said Rules, 2012 shall be substituted
by the following: -
11(1).- After completion of Khanapuri work, a draft of Khanapuri record

of rights shall be prepared in "New Form-12" in rural areas and
"Form-12'A"" in municipal areas incorporating the orders with
respect to the claims/objections received during Khanapuri
operation against the entries in Khanapuri Purchas well as the
map.

Sub-rule-(1) of Rule-12 of the said Rules, 2012 shall be substituted by
the following: -

12(1).-

The draft Khanapuri record of rights including map prepared under
Rule-11(1) and attested by the Assistant settlement officer
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11.

12.

concerned under Rule-11(2), shall be published for a continuous

period of 30 (thirty) days in the following manner:-

(1) by displaying it in the concerned settlement camp,

(i1) by displaying it at some conspicuous public place in the
concerned revenue village/municipal area;

(ii1)) by displaying it on the notice board of the concerned Gram
Panchayat office,

(iv) By displaying it on the notice board of the circle office/
Municipal Office concerned.

Sub-rules-(1), (2), (4), (5) and (7) of rule-13 of the said Rules, 2012 shall
be substituted by the following: -

13(1).-

13(2).-

13(4).-

13(5).-

13(7).-

Simultaneous with the publication of the draft Khanapuri Record
of Rights under Rule-12(1), the Assistant Settlement Officer
concerned shall issue a public notice in "Form-13" in rural areas
and in "Form-13'A'"" in municipal areas inviting claims/
objections, if any, with respect to the entries of draft record of
rights including the configuration/ area of the plots shown in the
concerned map.

The public notice shall be displayed by pasting it at prominent
public places of the revenue village/municipal area concerned, on
the notice boards of the gram panchayat/wards of the municipal
areas concerned and the concerned special survey and settlement
camp.

The claims/objections against the entries in Draft Record of
Rights, including the map, may be filed in the Special Survey and
Settlement camp concerned, by a land owner/holder or any person
having interest in the land including representatives of the
concerned office of the state Government/Central Government/
public Sector/ Local bodies in "Form-14" in rural areas and
"Form-14'A"'" in municipal areas.

The claims/objections of the landholders/owners or any other
person having interest in the land received at the special survey
and Settlement camp shall be maintained in a separate register in
"Form-15" in rural areas and "Form-15'A"" in municipal areas
and a receipt as a token of acknowledgement for the same shall be
issued to the person concerned in "Form-16" in rural areas and
"Form-16'A"" in municipal areas.

The Assistant Settlement Officer shall issue separate notices to
the concerned parties in "Form-17" in rural areas and "Form-
17'A'"" in municipal areas where under a brief account of
claims/objections, mentioning therein the place, date and time of
the hearing.

Sub-rules-(2) and (4) of Rule-14 of the said Rules, 2012 shall be
substituted and provided that shall be inserted at the end of Rule-
14(5)(A)(i), 14(5)(A)(ii), 14(5)(A)(iv) and 14(5)(A)(v) and sub-rule-(6)
shall be repealed:-

14(2).-

A detailed comparison of village/municipal boundaries with the
boundaries as shown in the last revenue village/ municipal map
and orders passed at different earlier stages shall be made and
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the process shall be called "Muqabla". Care shall be taken that
the area of plots as shown in the draft record of rights matches
with the area shown in the map concerned.
14(4).- After passing the area by the Assistant Settlement Officer
concerned, a new Terij i.e. 'Abstract of the new rights record' in
"Form-18" in rural areas and "Form-18'B'"' in municipal
areas, new plot register in "Form-19" in rural areas and in
"Form-19'A"" in municipal areas shall be prepared by Amins.
14(5)(A)(i).- Provided that after publication of the draft of Record of Rights in
the municipal areas, the Assistant Settlement Officer shall
prepare rent roll in "Form-18'C'", on the basis of the rent
table fixed by the State Government for the municipal area, for
each raiyat/owner of the concerned revenue village of the
municipal area according to the details and nature of the land
held by him.
14(5)(A)(ii).- Provided that after the preparation of rent roll of the concerned
village of municipal areas in view of the provisions of sub-rule-
5(A)(1) of Rule-14, as per land detail and its nature , owned by
all raiyats, concerned Assistant Settlement officer shall publish
draft rent roll for receipt of objections and claims and such
objections shall be received within 15 (fifteen) days from the
date of its publication.
14(5)(A)(iv).- Provided that in Municipal areas, after disposal of claims and
objections received and rent roll prepared in view of sub-rule-
5(A)(ii) of Rule-14, the charge officer shall examine the
raiyatwise/ ownerwise rate of settlement rent roll of the
concerned revenue village as submitted by the Assistant
Settlement Officer. If it is found correct, he shall submit it to
the Settlement Officer for confirmation and sanction.
14(5)(A)(v).- Provided that in Municipal areas, the Settlement Officer may
sanction raiyatwise/ownerwise settlement rent roll with or
without correction .If correction is required in settlement rent
roll, the same shall be returned to the Assistant settlement
Officer for reconsideration.
For amendment in raiyatwise/ownerwise rent Table of
concerned revenue village received for reconsideration, the
Assistant Settlement Officer shall issue notices to concerned
parties for amendment in raiyatwise/ownerwise rent roll and
after hearing concerned parties, his findings shall be recorded
in case record. After hearing and completing other formalities,
correction will be made in concerned rent roll and rent shall be
incorporated in the relevant columns of New "Form-20" in
rural areas and "Form-20'A'" in municipal areas of record of
rights of the land owned by concerned raiyat/raiyats/owner.
14(6).- Sub-rule-(6) of Rule-14 of the said Rules, 2012 shall be
deleted.
13. Sub-rules-(1), (3) and (4) of rule-15 of the said Rules, 2012 shall be
substituted and sub-rule-(4)'A' after sub-rule-(4) shall be inserted and sub-rule-(8)
shall be inserted after sub-rule-(7):-
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15(1).- The copies of the draft final record of rights and maps in New
"Form-20" in rural areas and in "Form-20'A'"" in municipal
areas shall be finally published under the hand and seal of the
settlement officer of the concerned district.

The same shall be placed for public inspection from the

date of final publication for a continuous period of 30 (thirty)
days in the following manner: -

(i)
(ii)

by displaying it in the special survey and settlement camp
concerned;

by displaying it at a conspicuous public place in the revenue
village/municipal area concerned,

(i11)) by displaying it on the notice board of the ward concerned

(iv)

to the revenue village/municipal area;

by displaying it on the notice board of the concerned circle
office/ nagarpalika Office and online on the website of
Revenue and Land Reforms Department/ Urban
Development Department.

15(3).- Any person in revenue villages who has an interest in any land or
a part thereof may file claims/objections within 90 (ninety) days
from the date of draft final publication under section-11(1) of the
Bihar Special Survey and Settlement Act, 2011 (as amended from
time to time) before the notified officer concerned in "Form-21"
in rural areas and "Form-21'A"" in municipal areas.

Provided that if the officer authorized for hearing is

satisfied that there is sufficient reason for the delay, he may
condone the delay in filing the claim or objection received for
hearing.

15(4).- The notified officer in rural/municipal areas shall issue notices in
"Form-22" in rural areas and "Form-22'A'"" in municipal areas
containing therein a brief account of claims/objections to the
parties concerned for the disposal of claims and objections

15(4)'A'.- Against objections received in "Form-22" and "Form-22'A"",
an acknowledgement will be issued to the person concerned in
"Form-23" in rural areas and '"Form-23'A'" in municipal areas
as proof of acceptance for the same. The claims, objections
received under the concerned survey and settlement notified will
be maintained in a separate register in "Form-24" for rural areas
and "Form-24'A"" in municipal areas.

15(8).- On the basis of the new record of rights and plot register, copies
of final record of rights shall be prepared in "Form-25" or rural
areas for its final publication in quadruplicate and in "Form-
25'A"" for municipal areas in quintuplicate after proper checking
and comparison and the process shall be called "Safai". A copy of
the Records of rights for rural/municipal areas called "Raiyati
Fard" shall be made available to the concerned raiyats/owners.
The second copy shall be sent to the concerned Anchal Adhikari
for the preparation of Tenants Ledger register.

The third copy called “Maliki Fard” shall be made

available to the Collector of the District concerned. The fourth
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copy shall remain in the custody of the Director, Land Records
and Survey for preservation and for future reference. In municipal
areas, the fifth copy of "Form-25'A"" will be made available to
the concerned Municipal Corporation / Nagar Parishad/ Nagar
Panchayat of the Urban Development and Housing Department.
14. After rule-15 of the said Rules, 2012, rule-15'A"' shall be inserted:-
Rule-15'A'.- Appeal

)

(i)

(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

()
(xi)

The government may notify one or more officers not below
the rank of Additional District Magistrate for hearing
appeals against orders passed under Rule-15(7).

The Appellate Authority shall not pass any order
modifying, altering or setting aside any order passed by any
officer unless the parties concerned have been given a
reasonable opportunity of being heard.

Any person aggrieved by an order passed under Rule-
15(7) may, within 30 (thirty) days from the date of passing
of the order, file an appeal against such order in the Court
of the competent authority empowered to hear appeals
against such order.

The Appellate Authority may condone the delay in filing
the appeal if it is satisfied that there are sufficient reasons
for the delay.

Where an appeal is filed against an order passed under
Rule-15(7), the appellate authority shall demand the case
record from the officer notified under Rule-15(2).

The Appellate Authority shall issue notice either in person
or through its authorized representative, to all the parties
concerned in the case, directing them to appear on the
specified date, time and place fixed for hearing of the case.
In case any of the parties does not appear even after given
an opportunity for appearance and hearing, the Appellate
Authority may dispose case ex-parte on the basis of
available records/documentary evidences.

An appeal received against an order passed under Rule-
15(3) shall be disposed of, as far as possible, within 90
working days from the date of filing of the appeal.

After disposal of the appeal, the Appellate Authority shall
return the case record to the Settlement Officer for
implementation of its order.

On receipt of the case record, the Settlement Officer shall
issue a correction slip in the prescribed manner.

On receipt of the case record on the basis of the correction
slip, the Settlement Officer shall take necessary action for
making changes in the entries in the record of rights and
map in the prescribed manner.
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15.

16.

Rule-21 'A' shall be inserted after Rule-21 of the said Rules, 2012.-
21'A'.- Director, Land records and survey, Bihar with the consent of the

Urban Development and Housing Department, shall frame
Technical Guidelines in municipal areas, within 60 (sixty) days
from the date of notification of these rules, for meeting any or all
of the purposes of this act. The said Technical Guidelines shall be
notified by the Revenue and land reform department. The said
Technical Guidelines shall include, besides other things, prevalent
methods of Kistwar by modern technology. The said Technical
Guidelines shall also incorporate works to be done during recess.
Necessary provisions shall also be made in the said Technical
rules regarding the maintenance/publication and making available
record of rights and map of a revenue village in digital form to
interested persons under section-14 of this act.

Form-6, Form-12 and Form-20 of the said Rules, 2012 shall
be substituted.-"Form-6" of the Rules shall be substituted by New
"Form-6", "Form-12" by New "Form-12" and "Form-20" by New
"Form-20".

By Order,
SEEMA TRIPATHI,
Secretary.
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Form-1'A'
[See sub-rule-(1) of Rule-4]

Form of Proclamation

Revenue Village— Thana No.—
LGD Code-_ ... Ward No.- Municipality— ...
Anchal- District— All the Land

holders/persons having interest in the land including the custodian of
Public/Government land are hereby informed that any person authorized or
deputed by the undersigned may enter upon the land to identify and
demarcate the village boundary as well as its land parcels. You are directed
to co-operate with them in examining/measuring the land as well as cutting
down or removing trees, jungles, standing crops or other such obstructions,
as may be necessary for the purpose of survey and not to put any

hurdle/hindrance in discharge of their duty.

You are further directed to demarcate the boundaries of your land

parcels.

Signature of Survey and
Settlement Officer
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Form-2'A'
[See Sub-rule-(1A) of Rule-6]
Form of Self-declaration of Lands Owned/Held by the Raiyats.

Revenue Village Thana No.
LGD Code Ward No.
Municipality Anchal
District
Gender - Details of Lands Owned/Held
=
< Area of Land Parcel
- S Z =y
£ g z |3 | %
S Father's/ g = g7 2
f Husband's = S E E
= Name g R =
- = ZE|l 2 z A D Sq. m
° | &2 2| 2| g2 zs| PTE
£ 2| EZl 2| E| 2| 22| £ % > 3
E || o8 & 5| | 88| 5= 5=
z Ol o<l = = O| 22| @ »n ¥
1 2 3 4 5 6 7 8 9 10 11 12 13
Details of Lands Owned/Held
Total Area :
s =3 = s Basis of Claim =
=] -] 5] + - o= =
;5 = %” (Column 17+18) é = é = .E over the land such ;
= 2‘ S| 25§ J gs| &= = as Succession/ &
Rl T 2| 2|03 Zo| 2o =2 Gift Purchase/ =
= 2| ®B| Bl =E OCSE| Ol = s
ol 3| E| Z| g9 Sq. = v | = =| E Settlement / £
o E = [~= R .- A. D. S o S o < %)
=] - 'f m @ 2 [ o) Others &
< g =< g =) g =)
z = | & & ~
14 15 16 17 18 19 20 21 22 23 24 25 26

I/We declare that the entries made in self-declaration is true to my/our knowledge. In case

of any wrong entry in self declaration, I/'We shall be held liable for the same.
Note:- This form shall be submitted in duplicate. One copy shall be made over to the petitioner as
taken of receipt after putting initial date and serial no. of the petition by the receiving
Officer/Employee.

Place:-

Date:-

Signature/Thumb Impression of the Raiyat.

Mobile No. and Aadhar No.
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Form-3 'A’
[See Sub-rule-(7) of Rule-6 |

Form Verification Certificate Issued Against Self-declaration.

~-LGD Code

Anchal

Thana No.-————

Revenue Village

District.
Details of Land

Municipality

Ward Now—o

14

Parcel
D

13

Area of Land

12

RIS
Anpedunip;/AdAaing

11

ejeyy|
Apedunip/AdAaing

10

Entries of Land found correct

Sq. m

30

=

Area of Land
Parcel

<

28 1 29

0N BISIY
Ayredmunyp/AdaIng

27

KUNRELLD |
Ayredmunpy/AdaIng

26

yeArey ayy
£q papIugns UuoneIB[IIP

-JI3S JO "ON [elIdS

‘ON Ipueqewer

25

"ou JIqOIA|
pue ‘oN JIeeypey jedrey

SO

Jrewd g

Gender

AeIN

$SAIppPYV ddudpuodsario)

JAse)

Father's/
Husband's
Name

JeA1ey] Jo dweN

Details of Land

puej ay)
J19A0 dIysIaumQ Jo aed X

24

puej ay)
J19A0 digsaaumQ jo siseq

23

=
=3
7

22

A

Total Area
(Column 18+19)

<

BIIY dgeares)/sunjied

19 120 | 21

eaxy dn jping [ejo,

18

‘ON Jeld

17

*ON 100[]

16

Suiping jo dweN

15
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Entries of Land found correct
g
« 2.
0 2 Z Total Area = E
= < g | (Column 34+35) £E £ S
S 2 Z° g s s S = S Remarks, If
2 51 = | = s g = g 2 any.
s| 8| =| E O < b
) E = =] oY) =) § qs §
g g S A. | D. | Sq.m Z e s °
Z o - 5] Y
= g =] >~
31 32 33 34 35 36 37 38 39 40 41
Digital Signature Digital Signature Dziils';:iasr:fgi:?elizzlzllie
of the Amin. of the Kanungo.

Officer.
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Form-3(1)(A)
Pedigree (Family Tree)
Section-6 (3) of the Act

To,
Camp In-Charge
Anchal..........o o
Ward.....oooeeeeeeeeeeeeeeee.
Municipality.........coooooeeeee
District....ooooe.
Subject:- Regarding submission of self Pedigree (Family Tree).
Sir,
Duly informing with regard to above mentioned subject here by [/We have to
say that. -
(i) Mr/Mrs. oo Son/Daughter/Wifeof . ... .. .
(ii) Mr/Mrs. oo Son/Daughter/Wifeof .
(i) Mr/Mrs. Son/Daughter/Wifeof .
Daughter (Daughter's), Wife of Resident of . ..
Village ... .. Thana. ... Ward  No. . Municipality .. Anchal ..
District ... .. Caste (in Capital letter) whose description is written
and attached along with application in the form-Il late Father . . ...
Village . who was mentioned in Jamabandi Panji Serial Number_ .
Revenue Village ... Anchal and whose details described as Khata No.
Plot No.__ . Area ... Rent (in rupees) ... . .. In__... Khatiyan. On the basis of

hereditary devolution/Partition.

I/We have earned the interest as heirs according to pedigree Family Tree
Table mentioned below as per Khatiyan/Register-II.

I/'We hereby declare that on the basis of below attached family tree as per
Khatiyan/Register-II have earned the interest in above mentioned land under
consideration is in our peaceful possession and is free from any dispute/title-suit. My/Our
family tree as per Khatiyan/Jamabandi Panji is as follows.

So hereby I/We request to open an Khata in My/Our name with plot detail on
the basis of family tree described in form-III for the land under consideration in the
"RoR" (Records of Right) being prepared through survey operation.

Enclosure.- The Pedigree (Family Tree) of Sincerely
Applicant(s) is maintained on the

par page.

Signature/Signatures of the
applicant/applicants
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Possession of Individual heir on the basis of Pedigree are as follows:-
(According to khatiyan/Register-II)

Details of Possession/Ownership

g S
g z| %
Name of | Father's | Permanent Survy/ - 5 £
Raiyat Name Address Municipal Khesra Q E S
Khata < S =
P R =
5]
1
<
1 2 3 4 5 6 7 8

I/We hereby declare that we have peaceful possession on the land and it is
free from any dispute/title-suit. So hereby I/'We request to open an khata in my/Our Name
with plot detail on the basis of family tree described in form-3 for the land under

consideration in the "RoR" (Records of Right) being prepared through survey operation.

Sincerely

Signature of the
applicant(s) and Full Adress.

Enclosure:-
1. Date/Year of Dead Jambandidar.
Details of Jamabandi No./ Revenue Receipt No./Year.
Copy of Khatiyan (if Available).
Details Documents of Claimed Land.
True copy of the order if delivered by Competent court.
Valid documents for establishing heir of the dead raiyat /applicant.
Photocopy of Aadhar card of applicant(s)
Photocopy of voter ID of applicant(s)

PN bW
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Form-3(2)(A)
Yaddasht Register

(See Rule-9(4)(B))
Yaddasht Register to be maintained by Amins

Name of Settlement Office

Anchal

ffice name

ivir o

Sh

lity.
Revenue Village
LGD Code

icipa

Mun

Thana NOw-e—e .

Ward No.

District

Name and Registration No. of Amin

S1PO

15

Jrewd g

Gender

14

dEN

13

dweN
S,pueqsny s,19Yeq

Details of Single
Ownership (In cases
where a building is

12

UM Y} JO dweN

constructed over the land)

11

(YO pue
*JAOS) /[EIDIdWWIO)) /[BLI)SNPUI
‘[ean)NILISE pUuBIBA /[RIIUIPISIY)
pueT Jo uonedYIsse[)

10

‘uorssassod
3y} J3pun pue| Y} Jo Arepunoq
/edae /easayy /ejeyy Jo s[redq

*30UIPIAI AIBJUIWNIOP IIY}O0 JO
SISE(Q Y} U0 PIWIE[I PUE[ JO BIIY

‘W[ AY) 0) PRI SJUIWNIOP
Jo spre3ap pue juednddo jediey
uened] pro 33 Pim juednddo
Judsaad ay) Jo uoneaa yuednddo
Judsdad ayj jo siseq [839]

JIP[OF] UOISSISSOJ JUISAIJ
Jo ssaappy 339[dwro)) pue sureN

Tepayey
PIO JO sSa1ppV 3p[dwo)) 29 sweN

‘ON BIByy] PIO

‘ON J0Id PIO

"ON 10[d MON

"ON "[S 1YSeppEx

Details of Single Ownership (In cases where a building is constructed over the land)

puej ay)
1940 diysioumQ Jo Ied x

30

puej ay)
J19A0 digyssoumQ Jo siseq

29

=
=
@

28

=

Total Area
Column

27

<

26

pUET JUBIEA JO BIAY

25

BIIY dderie)/unjied

24

eary dnjng [ejor,

23

100]4 JO "ON [¢)0L,

22

[EBUAPISIY-UON
/renuapisay

21

Suipping jo dureN

20

ai £&aadoag

19

"OU JIqOIN
pue "o\ Jeeypey JdumQ

18

SSaIpPPY
ddudpuodsaiio)

17

se)

16
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76

(ux *bg) yeyy oy

3Y) JO dan)euI§ pue dWeN

=
£
= 0} djeuon.aodo.ad puef Jo ey g
=
=
=
v Suipqing jo sweN <
= <
OO =
E =
= ° ai £aadoag )
= <
2~
=35 *ou IO\
£ g
m m B pue ‘0N Jeeypey JoumQ <
L O ©
[=IE>] m
225 S1WO 3
%] o0 = i
== 5|8
=3 s S Jfewd g Q
= 2 =%
g2 8|0
o o E AeIN )
- 2o 3p)
R
- @
S48 SSAIPPYV dduapuodsario) ]
Q = D
¥ 2<
2 g ajse) N~
- 3]
<
S 2
=3 ey S,pueqsng ©
3 /S, 1Yreq ™
S
v
B}
o JAUMQ 9Y) JO dwBN 0
= 32]
S22 o Vigruuog ut Anua yo deq 3
S Y¥e
£S5 =
S = o IIPIQ JO S[Ie)d ™
g .m E P10 Jo srerd ]
w = 5 PIUTOT I3Je[ T JOUS U0
mb m 3| juosqe apep M syedied jjedred o
m Lw M 3y} JO dan)euUSIS 29 dWBN
Q9
s 8 ¢2 yods oy
—_— -
= 3 2 uo juasaxd ajep ym uosrad -
=9 ™
RS ©

Details Related to multiple ownership building (In cases where a multi-storey building is

Remarks

60

\V.9-uLI0] ul A1ud Jo e

59

IIPIQ Jo s[reRq

58

pourol 13je[

Inq jods uo JUISqE AP YIM S)eATel

/¥eATR] 3Y) JO .INJBUSIS 29 JWEN

57

j0ds ay) uo Juasaad Igep Yum
u0s.13d 3y} Jo dun)euSIS puL dWeN

56

puej 3y} 1940 diysioum(Q Jo Jed x

55

pue[ 3y} 13a0 diysiaumQ jo siseq

54

=)
=3
)

53

a

52

Total Area

<

pUET JUBIEA JO BIAY

50 | 51

constructed on the land and there are more than one owner)

BIIY dderies)/Sunjied

49

a1y dn ying [ejoL,

48

‘ON Jeld

47

*ON 100[,]

46
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Form-4'A'
[See Sub-rule-(8) of Rule-6 |
Form for Register of Un-verified/Disputed Lands.

~-LGD Code

Anchal

Thana No.-————

Revenue Village

District.

Municipality

Ward Now—o

Sq. m

14

13

‘Aue J ‘SyIewYy

27

Area of Land Parcel

<

12

UOIBIJLIIA UOU J0J SUOSBII JoLIg

26

Details of Land

0N BISIYY]
Lipedmunyy /£3A1ng

11

(Aue yy) "oN 1pueqewep

25

"ON Byeyy|
Lpedmunyy /£3A1ng

10

pueT JO UoneIYISSE[)

24

yedrey ay) Aq papruiqns
UONBIB[IIP-JOS JO *ON [BLIdS

‘ou IOl
pue ‘oN Jeeypey jehiey

SO

drewd |

Gender

dEN

$S9.1ppV ddudpuodsario)

se)

duwIeN S,puBqsng;/s,1dyjeq

jeAIey] Jo dweN

Details of Land

Sq. m

23

Total Area

22

(Column 19+20)

<

21

BAIY ddeLIRD/SUnfIe

20

eary dn jjng [ejox,

19

‘ON Jeld

*ON 100[]

Suipqing jo swreN

Arepunog

15 |16 | 17 | 18

Digital Signature of the
Assistant Settelement Officer.

Digital Signature

Digital Signature

of the Kanungo.

of the Amin.
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Form-5'A'
[See Sub-rule-(1) of Rule-9]
Khatiyani Details

Revenue Village Thana NO.————— -LGD Code
WardNow——————— Municipality Anchal District
—_ Area
=
— N
Name of Serial No. of s | g Z 8
Raiyat(s), Khatiyan or C 3 & gl 2
Sl Father's/ Record of = = e £ S F
No. | Husband's name | Rights (Survey/ = 2 ) E D. | Sq. m E E
and Full Municipality 2| 2 = e | &
Address Khata No.) z g = =
= = L 5]
) =] = [
= 3
=2
1 2 3 4 5 6 7 8 9 10 11
Digital Signature Digital Signature Digital Signature of Assistant

Settelement Officer.

of the Amin. of Kanungo.
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79

New Form-6
[See Sub-rule-(1) of Rule-9 |
Form of Khesra Register

Revenue Village ThanaNo.— -LGD Code
Halka No.-—— Anchal — District——— .
Area of =
Gender g Plot No. the Plot - ﬁ _g
2 £ PR
= 3 2
Name of the Raiyat z" 2. E 2
(s), (Including = S = g ==Y -
name and share of s i | g % T g &
. . -1 opt =S
SI. | Co-sharers, if any), o . 2 ‘é’ < E"‘g = A g
No. | Father/ Husband 2| = 5 = 2 = | ¥ S| 52| 5= E
Name, Caste and § E| £ g > 2| =|A | D g &€= =255
o = o) AS 2RX
Correspondences = < -z 3
Address < 2 = E
- « — =
S £ | 23
E TSk
<
1 2 3 4 5 6 7 8 9 |10 | 11 12 13 14
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80

w
4
3 o
g )
L
&
D
Q9 . a
£ oN uoneny |
2
£
5 saemonaed | X
=
5]
"ON uoneInpy | &
SO ¥ [eLysnpuy | S
=
=
- [eRRWWO) | 4
S
=}
[
= [enuapIsay | X
=
4
N
m Jjuedep |
2
A
UMMILIZY | Q
(5592 Suipnpxy) uedey | 3
pue uMMILZy-uoN |
o pue] aunmudy | o
2
Q
5 doxp sy | ¥
=
=
=
< qqey | =
Z
<
ueydy |
lepeyq | 0

Digital Signature of Assistant

Digital Signature

Digital Signature

of Kanungo. Settelement Officer.

of Amin.
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Form-6 'A'
[See Sub-rule-(1) of Rule-9 |
Form of Khesra Register

Revenue Village Thana NO. o -LGD Code

WardNow——————— Municipality Anchal District

Land Details of the Land Holder

@ @ = Municipal| _ « Area of the Classification
E £| Gemder |2 | pio¢No. | © E Plot of Land
- V-4 = . S = . .
S| = 3 2 .g = S (Residential,
S| B @ = S S|~ 2> | Agriculture,
SL | g | § |2 & s = 5= | &8 =
= | & | 2| 5 s 2 2= = = Vacant/
No =) 2] < 2 %) I = = L = = =
° SO Bl 2| ZF|5|TS|lz|l = | RS Sq.| 2 Waste land,
§ % g g E|IE|<=| 2|3 TS| = A. | D. m | 2 Industrial,
Z |3 4 = | 9% 2 E|© Commercial,
E g 5 £ Govt. &
S &) &~ =2 Others)
1 2 3 |4|5|6 | 7|8 9 10 | 11 12 |13 |14 |15 | 16 | 17 18
Details of Single Ownership (In cases where a building is constructed over the land)
Total Area (Column
» : =
5| 2 Gender S o | =| 8| e = 31+32+33)
= V4 = = 3 - =) <
2| g = 2 al £ €| 2| €| € =
o| 2 S5 w| =| =| 88| | a] = =
| 5 2 = = Q 3 2 B| E=2| B = T = =
=| & E o »| BTE| 3| E| E| R| EF| S| =| 98| ¢
133 2| 3| B 22| 82| gl sl 28 S| B wmE| S S
S| 2z = E| 2| <=2| © 2 &l S|z Z| &| = Z1 A D. q-
@ | & S| 8| B| &= Sl el el B o= = 5] m
£ 2 =| ©@| &= A~ sl €| B = «
5|2 g = 2l 7Bl & E |2
7z | = & = <
19 | 20 | 21|22 23 24 25126 |27 |28 29 | 30|31 32 33| 34 35 36




82 fagr TTote (sramam), 16 517 2026

Details of Single Ownership (In cases where a
building is constructed over the land)

Details Related to multiple ownership building (In cases
where a multi-storey building is constructed over the land
and there are more than one owner)

Encumbrances

Gender

= )
5 |£ | & < 5
2 = £ = 8 g
C] 4 2 ) N X | L~
£ |2 | 2| s £l _E . al £ 56
Z.le | £ 2 s | 2| |2 2| | 3| 2| £8
S| S =| = % > = 9| W w & S| S5 & 2| 2=
=SS £F S| &| § S| 2| S5 ol »| 2| 5| E2| 5| 8| =5
z ol 28 5| E| 3 g E|l | €& 2| 5| 5] S| 2| =& &| 5| =&
Ss| 7| & | £ 2 | & 3|S5 E| E| £ <| ZE| 2| 2| £ 9
o 8 = = = = & Py LH-% E > = {E - g s =
S | = = < g Z =| © - A =
- 4t = S = = s s =]
Z e = A =n > Z. =
= e > z Z ot
< 5 = ] )
/M &) A a7 =

>~ <
37 38 | 39 | 40 41 42 43 | 44 | 45 | 46 | 47 | 48 | 49 | 50 51 52| 53 54

Details Related to multiple ownership building (In cases where a multi-storey building is constructed over
the land and there are more than one owner)
g & g T(()(t??)ll ?Ifrfa '.E- ) 2 Encumbrances
- on u = o0 . u
- ] <= =
' | E S| 57+58+59) 2| 2R £ S )
Sl S| 5| = = =S| =8| == =<
2l z| 2| 8¢ 3 Z ol e a3 g =
I~ = = X = < o= o= ® 2 = »
(= < on - N fan - = E
=) — = = < > = g 3 en @ s s (=] D
- = ==} . - S o C o S .= = = B= &
= —| = S| A D. | S 2 > = 2 S5 b = S
gl & B . . q. m 2% 3° RS = £ £z
S| A = [
= < = > gl =
55 | 56 | 57 58 59 | 60 | 61 62 63 64 65 66 67 68 69
Digital Signature Digital Signature Digital Signature of Assistant

of Amin. of the Kanungo. Settelement Officer.
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Form-7'A'
[See Sub-rule-(6) of Rule-9 |

Form of Khanapuri Purcha

~-LGD Code

Thana No.——o

Revenue Village

District

Anchal

Municipality

Ward Now——eeee

Land Details of the Land Holder

UOISSISSo - =
Suipnpuy syTewoy 2 °S2 £
2253 @
SI9Y)0 /d3urydxd/seydind M W 2
/3J1D/U0ISSIIINS - =)
NI SPIOIII INUIAJI — = &g <
= = »n gl
3y} ul A1pud I10j siseq o P ==
=S| ZEo
| <« +
St m [—3 e
pueT Jo uonedYIsse[) ®© 3| s @ = ¢
3| 294
o = TN .
Arepunog - m < Q
=
*ON NId'IN - = pUET JUBIRA JO BIAY =
3 g v s
= = — 2| waIy dseaden /Supjied | o
@ ) 0 -
= £
m = = = day dn ) 0
« 2 €A1y dn jing [e)0], a
e . - ®
< < — @
: 1 10014 JO "ON [€)0], )
S PIO o £ N
wn
2 MIN = 2 [EDUIPISIY-UON
- © /Tenuapisay S
8 PIO = =
2 z MIN pes
~ il = Surppmg jo sweN ©
“0u I[IGOIA] s
pue ‘oN Jeeypey jediey | ° 2
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. SRYO ~ e
= dewdy © 7 $S2APPV o
3 s
AN w = ase) e
« (o\]
SSAIPPYV dudpuodsdario) |« <
a
IAse) “ QWIEN S,PUBqSNH/S, YL | ey
JwIeN S,pueqsng/s,YPe |«
JUM(Q) 9Y) JO dweN
(Auwe J1 ‘s19a8Ys-0)) JO ! S
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84

Details Related to multiple ownership building (In cases where a multi-storey building is

SurppIng 211ud 3y3 jo 0joyq

53

puej 3y} 1940 diys1um( Jo Iedx

52

puej 3y} J3a0 diysidumQ jo sisegq

51

Total Area

S &

50

a

49

(Column
45+46+47)

<

48

pUET JUBIBA JO BIAY

47

BIIY dderie)/unjied

46

eary dnjypng [ejor,

45

‘ON Jeld

44

*ON J100]]

43

(w *bg) 1e1} 9y3 03 geuon.aodoird pue| Jo BIIY

42

Suipping jo dureN

41

ai £&yadoag

40

constructed over the land and there are more than one owner)

SSAIPPY

39

se)

38

dwreN s,pueqsny/s,oyjeq

37

IAUM(Q) Y} JO dweN

36

Digital Signature and seal of the comp in-charge
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Form-8 'A'
[See Sub-rule-(9) of Rule-9]

Form of Claims/Objections

Name, Father's/Husband's name and full address of the Claimant/ Objector.-

Details of disputed lands:-

Revenue VIllage- ... Thana NO............cco,
LGD Code-....... o Ward NO- o
DASTICt-_ o Municipality- ...
Khesra- ... Area- ... Name of Building- ... Property
ID- o Area of land Proportionate to the flat (Sq. m) ... . No
of Floor- . ... No. of Flat-_ ... Total Built up
AT .. Parking/Garrage Area-......... Area of Vacant

Signature/Thumb impression of the Claimant/Objector
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Form-9'A'
[See Sub-rule-(9) of Rule-9]
Form of Acknowledgement of Claims/Objections

Sl N Date-..oeeeeeeeeeeeeeeeeeeeee, Name of the Claimant/

(@13 110110 SRS

Signature/Seal of the Receiving Officer/
Employee.

Note:- Portion below the line shall be torn and made over to the Claimant/objector as
token of receipt of the Claim/objection petition.
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Form-10'A'
[See Sub-rule-(10) of Rule-9]
Form of Register of Claims/ Objections

Revenue Village ThanaNo.—— LGD Code
WardNow——————— Municipality Anchal District
= - > Disputed Land
£l £ | %
g §% | Z¢
S| E< 28 2
= S = 23 ) Area
S| < = 272 a £ .| 4
z s ° = &< = 23| 2 S Area of land
- o0 < = ° = i EZ Z Proportionate
2 £ - 2 = &= 5 g x| 8 -
= S o L = 2 = 3| = ° to the flat
- @ o S ¥ © o=\ 5 =
) E 9 o 2 & o | M S (Sq. m)
® =3 | g £ A. | p. | >4
= Z = =] o} m
A o z z
1 2 3 4 5 6 7 8 9 10 11 12
Disputed Land ®
g
« Total Area _ =
o S =
s e = (Column 15+16+17) 2 2
5 < K 2 5 Date of
S 2 S - a T Correction
z S = < = o .
) z - = s s = according to
S = g 3 S e ° order
= = A > — = 3]
> - & s | A | D.|Sqem| & £
s o— < =
=) f 3 B
= & < z
13 14 15 16 17 18 19 20 21 22 23

Digital Signature of the Kanungo
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Form-11"'A'
[See Sub-rule-(1) of Rule-10]
Form of Notice

Shri/Smt./Miss Son/Daughter/Wife of Shri
Resident of village Post Office Thana
Ward-— . Anchal-— . District—— . _is hereby informed that the
hearing with respect to claims/objections filed on-———__ (date), the details of
which are given below, has been fixed on date AM/PM atee
(Place)
Details of Claim/objection
o = @ Details of Land
° SE5 ¢
) EEE = ° s Area
S = 2 < = = Z
a E = = < = a -
= e O s g 14 S s — 2
§E| 2=EZZ | &8 2| Z & =
= = = - < < -
S5 SE35 52 Bl T B E| A | S |powen
2 g Py o 7 = 3 o ‘S m
2 2 =% E £ = & ‘s
@ E.ﬂ < = = =
o SORZ | 7 =
1 2 3 4 5 6 7 8 9 10 11
Details of Land
« Total Area
) ) =]
) = g E s (Column
= =S~ z © - 16+17+18)
5 §gE S S & & = Summary of claims/
= =R - V4 Z. = P <
A - . = 5 g objections
S S =) o
S| €z | 2| E| &) §| %
g Zsd = = B S| A | D. [Sq.m
2 e ° =z g
& = s =
&~
12 13 14 15 16 17 18 19 20 21 22

You are directed to appear in person or through your authorized representative with evidence, if any,
in support of your claim/Objection on the date, time and place so fixed.

If you do not appear on the date, time and place fixed for hearing, the case may be disposed of
ex-parte on the basis of available records.

Digital Signature of the Kanungo.
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New Form-12
[See Sub-rule-(1) of Rule-11 |
Form of Draft Khanapuri Record of Rights

Revenue Village- ... ... . . . LGD Code-. ..o Thana No.-_ ...
Police Station. ... Anchal-_ . District ..o
All land owners/holders or persons having interest in any land of revenue village ... .. .. revenue
Thanano.. .. .. , the details of which are given below, are informed that the draft record of rights
with respect to the land of revenue village. ... .. . ThanaNo... ... is hereby published :-
Name of Raiyat (in cases Gender Area of the
shares held by more Plot
- than one raiyat Raiyat
4 sharewise name of Aadhaar
SL No.of | o raiyats) & 2 | No.and
Khatiyan | = , yars), £ = g oy z
Z Father's/Husband name, g E = Mobile 8 Z A. D.
caste, residence and = =} no. z >
Correspondences = =
Address il M
1 2 3 4 5 6 7 8 9 10 11
Cultivable land under o0
- Crop ;:: Remark’s E
< | Classification . z 2 Lagafl (Includllng £ =
= ] = - == Excluding Possession/ QS
= of Land = < g Other = 4 2 £
::2 E < S| ¢ 2 cess type of =
2 < & rop =) possession) é
12 13 14 15 16 17 18 19 20 21

The draft record of rights shall remain published till............... (date), You are requested to peruse the draft
record of rights with regard to your land in which you have any subsisting interest

Seal & Digital Signature of the Assistant
Settlement officer in-charge of the camp
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Revenue Village

[See Sub-rule-(1) of Rule-11 ]
Form of Draft Khanapuri Record of Rights

Ward Now——ee

Municipality

Form-12'A'

LGD Code

Thana NO.-—

—.District——— .

All land owners/holders or persons having interest in any land of revenue v1llage

revenue Thana no——

., the details of which are given below, are 1nf0rmed that the

draft record of rights w1th respect to the land of revenue village.._ Thana No.
is hereby published :-
Land Details of the Land Holder
) Gender . Plot No. Classification
= |2 2 of Land =
'E s 3 = (Homestead/ g
& |2 g g s S Vacant/ 8
%} = = = . Z . =
< |= = T2 S = . Commercial s
5 |= ol 2l <% E = 5 | Agriculture/ 8
S| 2|8¢ o|=|5| |82 8= S| X g | B | Government o
Z | E |€ E - El sl 2|l 2a| B| = | &~ = N = . °
— s |8 T | B || sg| @ =| = - = | o | Industrial or o
A|Z|mZ 2| = |O|0|0O<|F|Zz|O| =] 0O A | @ other.) S
1] 2|3 |4|5]|6]|7 8 9 10 | 11 | 12 | 13 17 18 19
Details of Single Ownership (In cases where a building is constructed over the land)
S
Gender ; < e Encumb rance
= S| =
o = z 2z
£ = = 5| >
2 : 3 2l = E
@»n S 5} =3
gl z « % 5 || 5|8 = g £
- - Elg 8 | 5| 8|2 v | 7 A
8| £ 3 515 £ |5 £z §15 . e
= Sla|2|S <« |2 5|8 s 52| - s |=
= | = ® - -~ I e = O N o - [=¥
- | = wl 2| 2| =5 s |ElS!l2 Q| = s = <
o | 5 0| w 22| 2| |8 =z |&al & % S| .S = 2 S
o| B = | = IR 2| o |2 | ° °o| B o = 2
cls|l2| El | S|5| 2 &l ElB 5 |5 2| ¢ E |2l |8 = s |e
S 55| 5| 2|35 2|58 55|52 > |2/ §|2| & = |2
Z =2 | =|O| V|4 || Z|E F |F|&|< - = I = |
20(21)22| 23 |24 |25 (26(27 |28 |29 |30 31 |32|33 |34 3813940 | 41 42 143
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Details Related to multiple ownership building
(In cases where a multi-storey building is constructed over the land and there are more than one owner)

g Gender
o «
g |~ 2
3 .m -
é e Raiyat = = Area of s
2 g o| = 2 Aadhaar No.| & é land z 2
f 2 < |S| 5 % | Address and | & | s [Proportiona & =
o | = = E| £ © Mobile no ? S |te to the flat & =
£ % = | A~ | E (Sq. m)
s | 2 z
=
=
44 | 45 46 47| 48 49 50 51 52 | 53 54 55 56

Details Related to multiple ownership building
(In cases where a multi-storey building is constructed over the land and there are more than one owner)

Area of the Plot T|OE encumbrance
(Column 57+58+59) = =8
«< ) ]
s| £ B £| £
S < & = =
< o - 4 4 S
o oo - o ) 4
= = ] = - = - S Photograph
2| & 2 1 5| €| 5| % of
& % t E 3 g = E g the entire building
Z 2| s < a = £ £ = 2 £
S| 2| = @ 5| 2| = £ s
) rol o o o g =
=l g 2 3| =
2 -]
2| 8
=] >~
57 | 58 | 59 60 61 62 63 | 64 | 65 66 67 68

QR Code
Seal & Digital Signature of A.S.O Incharge in Camp

Disclaimer
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Form-13'A'
[See Sub-rule (1) of Rule-13]
Form for Inviting Claims/Objections During Draft Publication of the Khanapuri
Record of Rights.

Municipality-

It is hereby informed that the draft Khanapuri record of rights including map of Revenue

Village-......o Thana No.- ... Ward NoO.-...o
Municipality-........... Anchal- ... District-.................... has been prepared and
is being published form .................. tO e During this period, it shall remain

available to all land holders and conerened persons for inspection, free of cost. During the
aforesaid period, claim/objection petition with respect to the entry therein and the
omission there from the draft Khanapuri records, may be filed and the same shall be

received in special survey and settlement camp office.

Place:-

Date:-

Seal and Digital Signature of the
Camp In-Charge.
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Form-14'A'
[See Sub-rule (4) of Rule-13]
Form of Filing Claims/Objection

Name, Father's/Husband's name and full address of the Claimant/Objector .-

Revenue Village-.......ccccccevveennennn. Thana NO-......cccceeeueeeens LGD Code-.................
Ward No-.....coevennenne. District-......cceevvveneenne. Municipality Khata-..........cccoeeuneeeee.
Khesra-........ccccvenenne Area- ..o Name of Building-...........ccooeeviiiniinnns
Property ID-.............. Area of land Proportionate to the flat (Sq. m)-.......cccccecvenneenene.
NoO. Of FIoOT-....coiiiiiiiiiiiieeeeceee No. of Flat-......ccccceviennenn Total
Built up Area-.......ccccveeennennee. Parking/ Garage Area-.........ccccccuveene. Area of Vacant
and ....oooeeviiee Total Area-........ccccceueneee.

Summary of Claim/ ObJeCtiON.—........ccueeriiriiiiieie et
Relief SOUht fOT.- o.viiiiee e e

Signature/Thumb impression of the Claimant/Objector.
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Form-15'A'
[See Sub-rule-(5) of Rule-13]
Form of Register of Claims/Objections Filed During Draft Publication of Record of Rights

Revenue Village LGD Code Thana NO—oo
Ward Nowoooeeee. Municipality Anchal District
5 " . Disputed Land
= 3 =
> =5 8 Area
=9 =2 cu
o s < = 3
5 .g = 8 7] on
< 8 i g § 5 Area (?f land
g o = oS = Proportionate to
£ == = 3 =) 2 ] ] . =
= Sl Fadi = B S | <4l & o | theflat (Sq. m)
o= © 8 S = T o7z S 172
S o v @ o ) 0 i 8 V4
- = ) s = = s 2 = =
n| K z O Z z A Z = Y A~
1 2 4 5 6 7 8 9 10 1 12
Disputed Land
s Total Area
St =
= (Column 15+16+17)
§ i 3 S Date of
) ubstance .
< = - Date of Correction
o = = R of order .
= = 5] Disposal . according
- ] g with date
. = Q > to order
2| s| & & - A D Sq. m
5 % = = <
S| = B = £
= = | A <
13 | 14 | 15 16 17 18 19 20 21 22 23

Seal and Digital Signature of the
Camp In-Charge
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Form-16'A'
[See Sub-rule (5) of Rule-13]
Form of Acknowledgement of Claims/Objections

Signature/seal of the
Receiving Officer/Employee

Note:- Portion below the line shall be torn and made over to the Claimant/
objector as token of receipt of the Claim/objection petition.
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Form-17 'A’
[See Sub-rule-(7) of Rule-13]
Form of Notice to Parties for Hearing of Claims/Objections Filed During Draft
Publication of Record of Rights

Shri/Smt./Miss—_____Son/Daughter/Wife of Shri Resident of
village Post Office Thana Ward Anchal _
District . is hereby informed that the hearing with respect to claims/objections filed on--------

AM/PM at (Place)
Details of Claim/objection

o0 Details of Land

= Area

= & -

D = 2 S

° Name of the = - z

= | Claimant/Objector @ S s| 8 = 2

(= . = Zz. = =

— | alongwith, Father's/ | 5| % 5 gl ¥ A

§. Husband's Name & é E = aga- 3 Zla|D SI;]. Boundary
3 full Address = = 2 b & cEa

N L) = =

2 2 5| 2

© z

1 2 3 4 5 6 7 8 9 110 11 12

) « e Total Area

| _< - % | (Column 17+18+19)

= £ ) S s a = = Summary of
& ol % z. ; S g s claims/
— °Za 5 = = = = s objections
S = S = = = < > S

2 SEE| Rl = | B2 =2 s A. | D d:

E <z = 8 = g m

S A

13 14 15 16 17 18 19 20 21 22 23

You are directed to appear in person or through your authorized representative with evidence, if any,
in support of your claim/Objection on the date, time and place so fixed.

If you do not appear on the date, time and place fixed for hearing, the case may be disposed of ex-
parte on the basis of available records.

Seal and Digital Signature of the Officer
In-Charge of the Camp.
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Form-18 'B'

[See Sub-rule-(4) of Rule-14 |
Form of New Teriz or Abstract of New Record of Rights

Revenue Village Thana No.— LGD Code
WardNow——————— Municipality Anchal District
Land Details of the Land Holder
g Gender g |- Arela’loi the
s 2= 0 Classification
. Z = | ®
S - - E S . of Land o
= .§> e S|z 2 (Homestead/ s
E & = % § = Agriculture/ E
¥ Y E < | = ~ N - Non- Agriculture| 2
= | | B SISl 2| SR F|arc i s
= S s | Z Z ommercial/ =
o S @ | < = (=3 2 < . &
5 3 & % ¢ o § =2 3 z = | Industrial or )
= g = 2|l g| 2| 2| 5|28 £ |~ g Other) S
= = = < S| € Z © ['®m e = — 2 4
= |l zZz| = | 2 |=|0| 0 |VYIgZE] = |2 & o
1 4 5|6 7 8 9 10 | 11 |12 13 | 14 |15 16 17




fagr TTote (sramam), 16 517 2026

98

Details of Single Ownership (In cases where a building is constructed over the land)

Photograph
of Property

=y
=
= =
2 m &
= )
S =
= =l o
el 2 cON UONEIN | o
=} < -
10014 JO ON [€J0L | 5 .m
>
(=)
=| 3 sae[nanaeq o
[BHUIPISY g 5 ”
-uoN/[EnuIPISYy | & 5
> *ON uoneInA 0
£ e
Suppng jo owreN | P
= pue| 9y} 1940
= =~
a1 frndoig B = digsroumQ jo aed x e
2
<
B %]
ou Q_Eozx—u:« " m puej 9y} 1940
ON JeBUpRY JEAIRY | & 2| digsmaumQ Jo siseg -
wn
-]
SSAUPPY | 3 m
=
=t S =}
e | o 2 87 & “
Zlzs Z
— e
s 2 M
S1YO | o Zl S
S = : <
- o a e
3 2| 5 E
= geudg | — .ma Z w
O ol < “
=)
W | g =
g T E
dwre) s,pueqsn L « 8 = ~
N s,pueqsnyq - =) 2 9 1)
saopey | 2 5+
TPUMQ Y3 Jo dwEN | oo BIIY dderies)/sunjied =
—(
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Details Related to multiple ownership building (In cases where a multi-storey building is

constructed over the land and there are more than one owner)

Gender
<
=
<
) S g
Zz e
£ g = = Area of land z
% Z = = | Proportionate to -
= » = 2| & | theflat (Sq. m) . =
D % S . < = z P =) . =
°| & § 2| e @ -2 = ° z S| A
E| 22| 2| E| 2| 2| 5| 28| = £ S| S| E
= B3| & 5| = < = RE e < 2| = e
Z| | =mEZ| 2| =| Q| Q| < | 2| &| Z | = =
42 43 44 | 45 | 46 | 47 | 48 49 50 | 51 52 53 | 54| 55

Details Related to multiple ownership building (In cases where a multi-storey building is constructed

over the land and there are more than one owner)

Area of the Plot o, o encumbrance
(Column 55+56+57) = = =5 s
S =| 5 &

Parking/ | Area of E % E % z . s Photograph
Garrage | Vacant ©E| = & = 4 of the entire
Area Land S =l v s & = s building

A. D. B @ I L = 2 =
Sem |22 22| 2| €|
[ [ =
=] >~ A s
56 57 58 59 60 61 62 63 64 65 66

Seal and Digital Signature of the Camp-

In-Charge.
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Form-18 'C'
[See Sub-rule-(5)(A)(i) of Rule-14 ]
Rate of Rent Settlement, Rent Roll

Revenue Village Thana NO— LGD Code
WardNow——————— Municipality Anchal District
Rate of Rent
(a)
(b)
©
(d)
©
Area
2‘ Municioal Name of Municipal Residential - Non-Residential -
= P Raiyat Plot No. 5 g
@ | Khata No. =2 7
A. | D. | Sq- m A. | D. Sq.m
1 2 3 4 5 6 7 8 |9 10 11
Total Area Total Rent Remarks ln‘cludmg
Possession
A. D. Sq.m
13 14 15 16 17
Digital Signature of Digital Signature of Digital Signature of

Special Survey Amin. Special Survey A.S.O Settlement Officer.
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Form-19 'A'
[See Sub-rule-(4) of Rule-14 |

Form of New Khesra Register

-LGD Code

Thana No.—o

Revenue Village

District

Anchal

Municipality

Ward Now——eeee

Land Details of the Land Holder

JeAIRY MIN JO JweN

15

yerey plO Jo dweN

14

Arepunog MIN

13

(reuondQ) Arepunog pio

12

g
=2
[72]

11

New Area

10

Old Area

*oN ey redomunyy maN

‘ON BlByy] PIO

*ON J0[d redrungy MaN

‘ON J0Id PIO

‘ON IS

Details of Single Proprietorship
(In cases where a building is constructed over the land)

Rent

31

Sq.m

30

Total Area

29

(Column 25+26+27)

<

pUET JUBIRA JO BIIY

27 | 28

21V dderien)/unpied

26

eary dn j[ing [ejor,

25

[EHUSPISIY-UON/[EHUIPISHY

24

*ON 100[ ]

23

Suipping yo sureN

22

a1 Aa3doag

21

‘o0u J[IqOIN
pue "oN JeBypRY jeArey

20

SSAIPPV

19

Ase)

18

duwieN S,pueqsny /s,19Y1eq

17

JUM(Q) Y} Jo dwieN

16
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Details Related to multiple ownership building

than one owner)

(In cases where a multi-storey building is constructed on the land and there are more

g
Raivyat = e S
Name Father's/ 2| 8| aadiaeN i Area of land >
of the Husband's 8 g 2 ;::; o s 52 Proportionate to 5
Owner Name < | Mobile no. E E the flat (Sq. m) E
<
4
32 33 34 | 35 36 37 38 39 40

Details Related to multiple ownership building

than one owner)

(In cases where a multi-storey building is constructed on the land and there are more

Flat Total Parking/ Area of Total Area
a Built up arxing Vacant (Column 42+43+44) Rent
No. Garrage Area
Area Land A. D. Sq.m
41 42 43 44 45 46 47 48

Digital Signature
of Amin.

Digital Signature
of the Kanungo.

Digital Signature of A.S.O.
in Charge of Camp.
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New Form-20
[See Sub-rule-(1) of Rule-15 |
Form for Final Publication of Draft Record of Rights

All land owners/holders or persons having interest in any land of revenue

village.....ccovvvennnnns LGD Code revenue Thana no................. , the

details of which are given below, are informed that the draft record of rights with respect to
the land of revenue village............... Revenue Thana No......ccceveueeennnee the describtion

whereof are given below, is being published :-

Revenue Village Revenue Thana No.———__1.GD Codeé————— -
P.S Anchal District——— .
Name of Raiyat (in Gender . Area of the Plot
5 cases shares held by z .
> . S
= . more than one raiyat L S
I} ) . g %) :
= | Z sharewise name of Sz 2 z
E <:-: raiyats), kS § < E Boundary
2 S Father's/Husband ol o < = 3 A. D
4 name, caste and ol & = _§; = =
72 Correspondences g E £ :‘2 s
Address = <
1 2 3 4 5 6 7 8 9 10 11 12
= Cultivable Area under crop ° - encumbrance o0 =y
5 z g £ g
— g o S =] £
E = £, s | SEE £
g - = ~ » S E g g 5 2 == 2 =
| 8 S 2 5 5 = > = = s - S 2 o
< ) o = 0 < < = S L2 = @ =
3} s < S =] — » < 2 = =< 2 2 <
= = o0 & = © = = T = =3 2 15)
‘7 ~ < C < = = = b= g 2 In
2 o = = E S &
= = S = CHY ]
@) < ~ 7 Qo
13 | 14 15 16 17 18 19 20 21 22 23 24
QR Code

Seal & Digital Signature of Settlement
Officer of the District.

Disclaimer
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Form-20'A'
[See Sub-rule-(1) of Rule-15 |
Form for Final Publication of Draft Record of Rights
All land owners/holders or persons having interest in any land of revenue
VIllage. . ovvuiiiniiiiiiiiiiiiiiiiiiiiiiiieireeaeees , Revenue Thana no.......cc...cceeeeeeee , LGD
Code the details of which are given below, are informed that the
draft record of rights with respect to the land of revenue village............... Thana
NO.evererraressaresonses is hereby published :-
Revenue Village Thana NO.— e LGD Code
Ward Noweeeeeeeeeeee Municipality Anchal District
Land Details of the Land Holder
Gender
Raiyat
1
Municipal | Name of If astll)l:l;{s < Correspondence | Aadhaar | Municipal
Khata No. | the Raiyat | - 2|l 2lS Address No. and Plot No.
Name o S| 3 .
= g = Mobile no.
=| = |©O
1 2 3 4| 5167 8 9 10
Land Details of the Land Holder
g |Area of the Municipal . .
= z Plot Classification of ]
El Z Boundary Land Rent | Geo-reference
= A A D S (Residential/ map
A = . ' q-m Non-Residential)
11 12 13 14 15 16 17 18 19
The final record of rights shall remain publishe till........................... (date). You are requested to
peruse the final Record of Rights during this Period.
Date.

QR Code
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Details of Single Ownership (In cases where a building is constructed over the land)

vaxy dn jping ejoL,

32

10014 JO "ON [¥30L

31

Residential/
Non-Residential

30

Suipping jo swreN

29

ai £yaadoag

28

*0U J[IqOJAl PUE "ON JeBYpRY JeATey

27

$SAIPPY ddudpuodsario)

26

se)

25

Gender

SO

24

drewd

23

I\

22

weN S, puBqsngy/s,yieq

21

UM Y} JO dweN

20

Details of Single Ownership (In cases where a building is constructed over the land)

Photograph of
Property

44

*ON UONEBINIA

43

encumbrance

sre[nanIeq

42

*ON UOnEINA[

41

pue] 3y} 19a0 diys
IUMQ JO T8I

40

pue[ 3y} 1340
diysaoum(Q jo siseg

39

TIEN |

38

Sq.m

37

Total Area

36

(Column 32+33+34)

<

35

PUBT JUBIBA JO BIIY

34

BIIY ddeLie)/Sunjied

33

QR Code
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Details Related to multiple ownership building
(In cases where a multi-storey building is constructed on the land and there are more than one owner)

Gender o

£ 2| = =
[ [ 2 g g g
Y V4 = . o0 2 = o

- . =] S = .

o e w = 2 —~ = &z S S 2.
@ = g g 8 2| 2 AR 4 z =
= = %) 7] » 5 ] 2 = 4] A = - =
= @ K = S < = = = ) ot < e = =
= = = @ @] © 2 =3 5 b=~ 3 = =
: | E| 2| | £ S| S| g 2| 5z | 2| = &
£ > ~ o = o ~ | E =< =
< b & g Z. e 8 1)
Z :E 1 'E < h

= S & g

= o Z
45 46 47 48 49 50 | 51 52 53 54 55 56 57 58

Details Related to multiple ownership building
(In cases where a multi-storey building is constructed on the land and there are more than one owner)

= Total Area o b

g E (Column 58459+60) Z .2 encumbrance

= & Q= S5

E - E E § ° z . Photograph

o &l § = z o = g 4 = of the

= = < ] o= Y S = < .

<l > & - o ° 2 = = g entire

2 <| A |D Sq.m ° g 32 E é = building

5 s 2°| == s E

= 2 £ 72 A E

59 60 | 61 | 62 63 64 65 66 67 68 69 70
QR Code

Disclaimer

Seal & Digital Signature of Settlement

Officer of District.
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Form-21'A'
[See Sub-rule (3) of Rule-15]
Form for Filing Claims/Objections During/ After the Kinal Publication
of Record of Rights.

Name, Father's/Husband's name and full address of the Claimant/Objector.-

Details of disputed lands.-

Revenue  Village-.......cccooviiiiviiiiiiiiieieee, Thana No-.....cccceeeeveeennnee.
LGD  Code-....covuviiiiiiiiiiiiiiiceecee Ward  NO-..oooiiiiiiiicee,
DIiStrict-....cocviieeeiieeeiiee e, Municipality Khata-............cccccoeeveiiiennnnnn.
Municipality Khesra-..........ccc..ece...... AT€a-....vieeiiieieeee Name of
Building-........cooooiiiiiiiiiiieeieeee Property ID-.............. Area of land

Parking/ Garrage Area-..........c.cc........ Area of Vacant Land-....................
Total Area-..................

Summary of Claim/ObjJeCtion.=.........eeeriiiiriiieieiieeeiie e

Signature/Thumb impression of
the Claimant/Objector.
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Form-22'A'
[See Sub-rule-(4) of Rule-15]
Form of Notice to Parties for Hearing of Claims/Objections Filed During/After Final
Publication of Draft Record of Rights

Shri/Smt./Miss Son/Daughter/Wife of
Shri Resident of village
Post Office Thana Ward No.
Anchal District is hereby informed that the hearing
with respect to claims/objections filed on (date), the details of
which are given below, has been fixed on date AM/PM at---------
--------------- (Place)
Details of Claim/objection
Details of Land
Area
D
g S| .
Case Name of the = z 2
No. | Claimant/ Objector | 2 . Joal €] %
and alongwith, 2l Z| 2| 3 2| &
Date | Father's’/Husband's | 2| = | = 5 E = Boundary
of Name & full 2| g| F| &| & &|A|D Sq.m
filing Address 5| F|® = :;:) -
o =
g 2| =
3 =
1 2 3 4 5 6 7 8 9 10 11 12
Details of Land
. = § A Total Area Summary
=] - >y rea
Name of , Area Of land E 2 .E = éﬁ i of (Column 17+18+19) of claims/
Building t;()epi(;;:l?srl atfnt)o g = % 2 x5 En Vacant objections
q- = =] 5 &~ 5| Land | A. | D. | Sq.m
= &
13 14 15 | 16 17 18 19 20 | 21 22 23

Seal and Signature of the Officer
Notified Under Rule 15(2) for disposal of Claims/Objections.
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Form-23
[See Sub-rule-(4) 'A' of Rule-15]
Form of Acknowledgement of Claims/Objections

Signature/seal of the
Receiving Officer/Employee

Note:- Portion below the line shall be torn and made over to the
Claimant/objector as token of receipt of the Claim/objection
petition.

Form-23 'A'
[See Sub-rule-(4)'A" of Rule-15]
Form of Acknowledgement of Claims/ Objections

S1. No Date Name of the Claimant/ Objector

Signature/seal of the Receiving Officer/Employee

Note:- Portion below the line shall be torn and made over to the
Claimant/objector as token of receipt of the Claim/objection
petition.
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Form-24
[See Sub-rule (4)'A' of Rule-15]
Form of Register of Claims/Objections Filed During Final Publication of Draft Record of Rights

Revenue Village Thana NO— . LGD Code
Anchal District
s Detail fo Disputed Land
zZ .
Case Name of the Name of the - = g,
Sl No. Claimant/Objector respondent g2 =
N(; and alongwith, Father's/ | Father/Husband 3G = 3 . &
* | Date of | Husband's Name & | name and Full f = — g | ~ z 8 .
filing full Address Address SE2| E| 5| g| g| Zz| €
ST 2| 3| E| £| B| &
~ <| 2| F| ¥| &| <
1 2 3 4 5 6 7 8 9 |10 | 11
Date of Substance of Date of Correction as per
Parcel ID ULPIN No. Disposal order with date order if required.
12 13 14 15 16

Digital Signature of Authorised Officer.
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Form-24'A’
[See Sub-rule-(4)'A' of Rule-15]
Form of Register of Claims/Objections Filed During Draft Publication of Record of Rights

Revenue Village Thana NO— LGD Code
WardNow——————— Municipality Anchal District
2z Detail of claim/objection
L]
&0 Name of the § Area
;._; claimant/ =
« | objector with g 2 =
; father's/ ok 5 PArea oi: land
S | husband'sname | @ 5| @& 5 roportionate
e S < = s =2 to the flat .
3 and complete = = z . | A. | D. Sq.m - S o
S| Z address S E 5 s 2 bt (Sq. m) E
V4 2 £ = g“ < = £ =3
_ < < = = = 2 ] =
n|l © Z 2| &~ Y A~ z =
1 2 4 5 6 7 8| 9 10 11 12 13
Date of Correction according to order
Date of
Total . Total Area Substance .
Flat Built Parklng/ Area of (Column 15+16+17) ]).ate of of order Correc‘ilon
Garrage Vacant Disposal . according
No. up with date
Area Area Land to order
A. | D. Sq.m
14 15 16 17 18 | 19 20 21 22 23

Digital Signature of Authorised Officer
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Form-25
[See Sub-rule-(8) of Rule-15]
Form of Final Publication of Record of Rights

Revenue Village Thana NO— . LGD Code
Anchal District
Gender =
: g E
g Name of the 3 = 5
2| & | Raiyat, (Including % & gl 8 AR
* | Z | name and share of s = ol T Z| g | 3 =
@ | = . se| 4| E| z| 3/A| = S
S| £ Co-sharers, if any), £ = s =5| E E < S| <
< g Father/ Husband Male | Female | Others g § = = = ::2 é
s Name/ Caste and = § - ‘z
z Residence = A =
7) é‘ S
1 2 3 4 5 6 7 8 9 10 11 12 | 13
Cultivable Area under
Cro = encumbrance
P =
3 &
) - =}
= 2 Remar}(s s
g S (Including ]
'*_g =y ) Possession/ 5
g k= 2 Particulars | Mutation No. type of ‘E
= S = possession) &
o o— 4t » =) 3
= = o z o L4 = &}
= [ = ) « - <
S| | 8| £| &| 5| 2
| <« & o | <| 2| =
14 15 16 17 18 19 20 21 22 23 24
QR Code

Seal and Digital Signature of Settlement
Officer of the District.

Disclaimer
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Form-25"'A'
[See Sub-rule-(8) of Rule-15]
Form of Final Publication of Record of Rights

Revenue Village ThanaNo. LGD Code
WardNo.———— Municipality Anchal District
Land Details of the Land Holder
Gender
b
— o : .
s 2 = ) Raiyat
e s 2 Father's/ ° 2 2 | £ | £ 2| Aadhaar No. | Municipal
Es £ 3 | Husband's Name = g £ |3|§% § and Mobile | Plot No.
= X 3 = o E no.
(=]
Q
1 2 3 4 5 6 7 8 9 10
Land Details of the Land Holder
| 1 A f th Z
e JULPIN | RS T £ | Classification of Land Geo-reference
nique No. unicipal tlo E (Residential/ Rent ma
ID ) Non-Residential) P
A. D. | Sq.m ]
1 12 13 14 15 16 17 18 19
QR Code

Disclaimer
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Details of Single Ownership
(In cases where a building is constructed over the land)
Gender
o) Raiyat g
s o @ 1y o0 2
z g @ # | Aadhaar £ = .
o = ) » 2 -t = S s o
o z| =2 = 5 S = No. and = - E k=) =
2 - = = = @] = Mobi a = = o = =
= K = S = < obile - =) = ! =
4 = = o > [ = ‘2 =) =
) - no. £ ) = & z =]
£ =2 2 g =l = s
= s B o C Z S S 3
zZ | =% & Z | 2Z = =
20 21 22 | 23 | 24 25 26 27 28 29 30 31 32
Details of Single Ownership
(In cases where a building is constructed over the land)
Total Area encumbrance
Parking/ | T | (Column 32+33+34) Photograph
& of Mutation grap
Garrage Rent . of
Area Vacant A D Sq.m No. Particulars Mutation Propert
Land : : a u No. perty
33 34 35 36 37 38 39 40 41 42
QR Code

Disclaimer
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Details Related to multiple ownership building

(In cases where a multi-storey building is constructed on the land and there are more than one owner)

. ) Gender .
= S

£ % 55 E

o| = ol 2 s = = Area of land

o = ) 73 - 5] = = .

2 = % = £ % | X = § =) é‘» Proportionate | Floor Flat No.
- | & g = ol B| <« B “— to the flat No.

s| T o 2 = S < % E 5 o (Sq. m)

E| £ z S & | E

< = & < S = <

4 =~ Z &z A 4
43 44 45 46 47 | 48 | 49 50 51 52 53 54 55

Details Related to multiple ownership building

(In cases where a multi-storey building is constructed on the land and there are more than one owner)

5 E Total Area S encumbrance
2.1 0 (Column 56+57+58) “ Photograph
; o ) Area of Rent S of the
=< E Vacant Land E Mutati entire
E E A. D. Sq.m 5 Particulars uNz:).lon building
56 57 58 59 60 61 62 63 64 65 66
QR Code
Seal and Digital Signature of Settlement
Officer of the District.
Disclaimer
SEEMA TRIPATHI,
Secretary

3refteres, AAfaTery gsuned,
fagR, g1 aRT yaIfera vd gfsal

fagR ToTe (SMITeTRYT) 624-571+10-Sroctodtol
Website: https://egazette.bihar.gov.in




